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Expanding the horizons of IPO – Global News 

Amul wins its first trademark violation case outside India 
 

 
 

Canada has recognized ‘The Taste of India’. The Intellectual Property Appellate Board of 

Canada recently bestowed trademark status to India’s homegrown dairy giant Amul. The 

country’s largest co-operative will also be awarded damages to the tune of Canadian dollar 

(CAD) 32,733 after it won a trademark violation case filed in the Federal Court of Canada. It 

is the first such case that Amul had filed against any company on foreign soil.  

The Kaira District Cooperative Milk Producers Union January 2020 and the Gujarat Co-

operative Milk Marketing Federation which market Amul had filed a case against the Amul 

Canada and four others — Mohit Rana, Akash Ghosh, Chandu Das and Patel on learning that 

the group had blatantly copied the trademark ‘Amul’ and the logo of ‘Amul-The Taste of 

India’ and created a fake profile on social media platform LinkedIn. The Federal Court held 

that the defendants had infringed the copyright of Amul and issued an order permanently 

restraining them from infringing the trademark and copyright of ‘Amul’ and ‘Amul-The Taste 

of India’.  

Reference: https://economictimes.indiatimes.com/industry/cons-products/food/amul-wins-its-

first-trademark-violation-case-outside-

india/articleshow/84311613.cms?utm_source=contentofinterest&utm_medium=text&utm_ca

mpaign=cppst 

https://economictimes.indiatimes.com/industry/cons-products/food/amul-wins-its-first-trademark-violation-case-outside-india/articleshow/84311613.cms?utm_source=contentofinterest&utm_medium=text&utm_campaign=cppst
https://economictimes.indiatimes.com/industry/cons-products/food/amul-wins-its-first-trademark-violation-case-outside-india/articleshow/84311613.cms?utm_source=contentofinterest&utm_medium=text&utm_campaign=cppst
https://economictimes.indiatimes.com/industry/cons-products/food/amul-wins-its-first-trademark-violation-case-outside-india/articleshow/84311613.cms?utm_source=contentofinterest&utm_medium=text&utm_campaign=cppst
https://economictimes.indiatimes.com/industry/cons-products/food/amul-wins-its-first-trademark-violation-case-outside-india/articleshow/84311613.cms?utm_source=contentofinterest&utm_medium=text&utm_campaign=cppst
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Fizzy drink sound not a trademark, EU court rules 

 

 
 

The sound of a drinks can opening followed by several seconds of fizzing is not a trademark, 

an EU court ruled in a case brought by a German company. Ardagh Metal Beverage Holdings 

had applied to the European Union Intellectual Property Office (EUIPO) to register the noise 

made by its fizzy drinks cans. It was being rejected on the grounds that the sound was not 

"distinctive" enough. 

 

The sound made by a drinks can being opened, followed by a silence of approximately one 

second and a fizzing sound lasting approximately nine seconds" is not a so-called sound 

mark, the European General Court said in a statement. Ardagh, which makes metal cans 

used in a variety of drinks including beer and wine, had appealed to the European General 

Court. But the court came down in favor of EUIPO in its first ever ruling on the registration 

of a sound mark submitted in audio format. 

 

"A sound mark must have a certain resonance which enables the target consumer to 

perceive it as a trade mark and not as a functional element or as an indicator without any 

inherent characteristic," the court said. 

"The sound elements and the silence of approximately one second, taken as a whole, do not 

have any inherent characteristic that would make it possible for them to be perceived... as 

being an indication of the commercial origin of the goods," it added. 

The company may now appeal to the European Court of Justice. 
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Famous registered sound marks include jingles such as the Intel Pentium processor tune, 

but also other sounds such as the MGM lion's roar. 

 

Motorbike manufacturer Harley Davidson famously failed to get the rumble of its engines 

registered as a sound mark in the 1990. 

 

Reference: https://www.barrons.com/news/fizzy-drink-sound-not-a-trademark-eu-court-rules-

01625662507 

 

Amazon launches IP Accelerator programme in India to help 

businesses secure trademark 

 
 

E-commerce major Amazon announced the launch of its Intellectual Property Accelerator (IP 

Accelerator) programme in India to provide sellers, who are also brand owners, with access 

to services from IP experts and law firms. These sellers, including small and medium-sized 

sellers, can choose to engage with these IP law firms to help secure trademarks, protect 

their brands and tackle infringement, on Amazon.in and Amazon websites globally, 

according to a statement. 

 

Mary Beth Westmoreland, vice-president, technology, brand protection at Amazon, said the 

IP Accelerator programme is already available in the US, Europe and Canada. IP Accelerator 

was launched in the US in 2019, and has since then expanded to Europe, Japan, Canada, 

Mexico, and now India. 

 

 

https://www.barrons.com/news/fizzy-drink-sound-not-a-trademark-eu-court-rules-01625662507
https://www.barrons.com/news/fizzy-drink-sound-not-a-trademark-eu-court-rules-01625662507
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"Establishing IP rights is essential for businesses of all sizes to differentiate their products, 

earn customer trust and grow their business”. However, the process can be complex and 

time-consuming, leading to a lot of businesses dropping off along the way," Amazon India 

Director (MSME and Selling Partner Experience) Pranav Bhasin said. He added that the 

launch of the IP Accelerator programme in India will support lakhs of sellers, especially small 

and medium-sized sellers with nascent brands, in establishing IP protection.  

The IP Accelerator Program helps them navigate this process by connecting businesses with 

trusted IP law firms that are subject matter experts in this field with experience in drafting 

trademark and other IP registration applications, it added. 

 

Reference: https://economictimes.indiatimes.com/industry/services/retail/amazon-

launches-ip-accelerator-programme-in-india-to-help-businesses-secure-

trademark/articleshow/84113077.cms?utm_source=contentofinterest&utm_medium=text

&utm_campaign=cppst 

 

South Africa grants patent to an AI system 

 

Recently South Africa granted patent related to a “food container based on fractal 

geometry”. The invention in question involves interlocking food containers that are easy for 

robots to grasp and stack. The inventor is not a human being but an artificial intelligence (AI) 

system called DABUS. 

DABUS stands for “device for the autonomous bootstrapping of unified sentience” is an AI 

system created by Stephen Thaler, a pioneer in the field of AI and programming. The system 

simulates human brainstorming and creates new inventions. 

The patent application citing DABUS as the inventor was filed in various patent offices 

around the world, including the U.S., Europe, Australia, and South Africa. But only South 

https://economictimes.indiatimes.com/industry/services/retail/amazon-launches-ip-accelerator-programme-in-india-to-help-businesses-secure-trademark/articleshow/84113077.cms?utm_source=contentofinterest&utm_medium=text&utm_campaign=cppst
https://economictimes.indiatimes.com/industry/services/retail/amazon-launches-ip-accelerator-programme-in-india-to-help-businesses-secure-trademark/articleshow/84113077.cms?utm_source=contentofinterest&utm_medium=text&utm_campaign=cppst
https://economictimes.indiatimes.com/industry/services/retail/amazon-launches-ip-accelerator-programme-in-india-to-help-businesses-secure-trademark/articleshow/84113077.cms?utm_source=contentofinterest&utm_medium=text&utm_campaign=cppst
https://economictimes.indiatimes.com/industry/services/retail/amazon-launches-ip-accelerator-programme-in-india-to-help-businesses-secure-trademark/articleshow/84113077.cms?utm_source=contentofinterest&utm_medium=text&utm_campaign=cppst
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Africa granted the patent. Australia also followed the suit a few days later. The decision has 

received widespread backlash and criticism from various IP experts. Prior to DABUS, Thaler 

built another AI which created novel sheet music, and which he credited with inventing the 

cross-bristle toothbrush design. He filed a patent application for the cross-bristle design, 

and it was granted. It proved AI’s ability to generate novel inventions that meet the 

standards for patents. However, instead of AI, Thaler listed himself as the inventor at that 

time. 

 The United States Patent and Trademark Office and the European Patent Office rejected 

the applications (in which AI is the inventor) in the formal examination phase giving reasons 

that the respective patents laws only provide for human inventors not AI, the ideas for the 

purposes of patents, require the element of "mental conception" and the inventorship 

comes with rights, which AI is not legally capable of possessing. 

Reference: https://www.thehindu.com/sci-tech/technology/in-a-world-first-south-africa-

grants-patent-to-an-artificial-intelligence-system/article35817497.ece 

 

India and IPR – National News  

Honorable Minister of Commerce and Industry visits O/o CGPDTM 

Union Minister Shri Piyush Goyal held a review meeting at the office of Controller General of 

Patents, Designs & Trade Marks in Mumbai on July 31st, 2021. The Minister took a review of 

the various initiatives undertaken by the Office.  

 

Union Minister Shri Piyush Goyal, Joint Secretary, DPIIT (CGPDTM) Rajendra Ratnoo, Director, Ms. Poonam 

Singh, Deputy Controller of Patent and Design, Dinesh Patil, Deputy Secretary, Kalyan Revella, Deputy 

Controller of Patent and Design, Amarendra Samal, Joint Registrar of Trade Marks, Satyendra Pandey and 

Deputy Registrar of TM & GI S.D. Ojha were also present in the meeting. 

 

https://www.thehindu.com/sci-tech/technology/in-a-world-first-south-africa-grants-patent-to-an-artificial-intelligence-system/article35817497.ece
https://www.thehindu.com/sci-tech/technology/in-a-world-first-south-africa-grants-patent-to-an-artificial-intelligence-system/article35817497.ece
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The Union Minister reiterated Government’s commitment to bolster the ecosystem of 

patents, design, trademarks, GI systems; to encourage innovation, research & development 

in the country and bring newer inventions & knowledge from India's heritage systems to 

global platform. With this vision the efforts are being made since 2014 to make India a 

Global Innovation hub, he added.  

 

Union Minister while speaking about the CGPDTM’s speedy disposal of applications 

informed that, “The pendency in the IPR department has come down drastically. It has also 

been decided that any pending application should be completed within days and not 

months.” 

Shri Goyal also made a few suggestions to make the whole process of innovation more user 

friendly.  He made a suggestion to make a plan to increase awareness about GI and also to 

consider instituting scholarships for students studying the IP law as well as engage faculty 

from renowned institutions on a part time basis to help with examination. 

Officials of CGPDTM briefed how the IP process has been simplified and streamlined than 

before and also about the re-engineering of the whole process. Given below are a few 

common features of the amended Patent & Trademark Rules: 

• Timelines are imposed for speedy disposal - number of adjournments has been 

limited in hearings. 

• Special provisions made for Start-ups & MSMEs 

• E-filing encouraged through 10% rebate in fees 

• Hearing being done through video-conferencing facility 

• E-mail as mode of service 

• Procedural inconsistencies and unnecessary blocks in speeding up disposal removed 

by amendments. 

CGPDTM further elaborated on the various steps taken to ensure ease of access, and 

transparency as well as prompt dissemination of information regarding IPRs. The steps 

include login-free online data availability for all IPRs in IPO website, real-time basis status of 
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IP applications, Indian Patent Advanced Search System (InPASS), Weekly publication of 

online journals for all IP applications, launch of Mobile Application for IPR, SMS Alert to help 

applicants on updates regarding deadlines in r/o office actions etc. 

Timelines for Expedited Examination:  

It was also mentioned that special care is being given to expedite examination of patents 

filed especially for applications filed by Startups, Female individual, Small entity and 

applications pursuant to bilateral agreement with foreign Patent Offices etc. 

Timeline details as mentioned below: 

• Examiner to give Examination Report to controller within 1 month, but not exceeding 

2 months from date of reference by the Controller. 

• Response to FER within 6 months (with extension of 3 months) 

• Controller to dispose of the application within 3 months of the receipt of response 

from Applicant 

India has been progressively going up in Global Innovation Index (rank from 81 in 2015 to 48 

in 2020). While assessing impact of measures taken, it was noted that - 96% of the patents 

are done through e-filing. E-filing has increased from 30 % to more than 95 %. Examination 

of the same has gone up by 223% in 2020-21 when compared to 2014-15. Domestic Filing 

accounts of 42% of the total patents and the count of domestic filing has risen from 9911 in 

2012-13 to 24303 in 2020-21. 

Honourable Minister took a look at various sections of Office of CGPDTM: 

 

Left to Right: Honourable Minister in the cabin of Head of Patent office; Honourable Minister in the admin 

section of Patents along with Controller General and Director of O/o CGPDTM; Honourable Minister reviewing 

Cash Section of Trademarks 

The World of Intellectual Property Rights (IPRs) is going to be the future of the very world. 

IPRs ranging from pin to rocket science become crucial as the evolution is rapid. The 

evolution in the IPR system directly or indirectly affects every creature on the planet. The 

very eco-system of IPR depends on the regulation and facilitation of IPRs by national 
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authority. This ecosystem of IPRs works well when there is protection of rights of the owner 

of Intellectual Property. Office of CGPDTM is committed towards making it happen more 

and more. 

When there is an ease in facilitation of IPRs, it will lead to more and more innovation 

automatically because of the fact that owner of an Intellectual property is assured that 

registering an Intellectual property, the first and foremost step, has become a lot easier. 

Reference: https://pib.gov.in/PressReleasePage.aspx?PRID=1741108 

Review of the Intellectual Property Rights Regime in India 

The Department Related Parliamentary Standing Committee on Commerce presented a 

report before Rajya Sabha on Review of the Intellectual Property Rights Regime in India 

under the chairmanship of Mr. V. Vijayasai Reddy on 23rd July 2021. 

The major points presented in the report are as follows: 

- The IPR policy needs to be re-assessed and hence it was recommended to review the NIPR 

policy. 

- There is a need to take initiative for the encouragement of IP financing. 

- State governments should be involved to frame strong IP policies for the respective states. 

-Every Ministry/Department shall allocate specific funds for Research and Development 

activities, which will help increase the number of IP generation, especially patents. 

-Exclusive apex level institution shall be established in India for IPR Development, which will 

promote social and economic growth. 

-Products in the filing stage shall be tagged as “Patent Pending” status 

-IP awareness programs or other initiatives should be increased to promote IPR filings. 

-IPR Facilitation Centres shall be established in remote regions, Tier-I and Tier-II areas of the 

country. 

-More IP funds should be created to foster IP Culture. 

-The renewal time for Copyright Societies shall be increased from five to ten years. 

-A centralized agency for Geographical Indications should be established to ensure a strict 

enforcement mechanism for monitoring the infringements related to standards at various 

platforms. 

-Traditional Knowledge digital library should be strengthened. 

https://pib.gov.in/PressReleasePage.aspx?PRID=1741108
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-A separate category of Inventions could be generated at the level of colleges or schools. 

-A separate framework for the protection of Trade secrets shall be developed. 

Reference: 

https://rajyasabha.nic.in/rsnew/Committee_site/Committee_File/ReportFile/13/141/161_2

021_7_15.pdf 

 

Upgrade your knowledge – Articles on IPR  

Technology transfer between Academic institutions and MSME  –  

An  opinion 

 By S.Udhaya Shanker, Assistant Controller of P & D, Chennai 

 

Introduction 

Innovation is the backbone for the growth of any nation. Innovation, especially 

technological innovation, is the key factor of economic growth and human resource 

development. Innovation in the current age not only includes a development of products 

and processes which are novel, but also the adoption and adaptation of product and 

processes that are already known. 

The term “technology” may be defined as “The sum of techniques, skills, methods, and 

processes used in the production of goods or services or in the accomplishment of objectives, 

such as scientific investigation”. Technology includes two components: 1) tangible 

component such as tools, equipments etc., 2) intangible component such as knowledge in 

manufacturing, marketing, management etc. In general, technological innovations are done 

by dedicated research in the area of science and technology. Innovation and research are 

the two sides of the same coin, which should go parallel to each other. Research is an 

important aspect in any technological advancement. Generally, researches are done in 

academic institutions and industries. The knowledge occurred through such research shall 

be transferred between institutions and industries to meet the needs of the general public. 

In the age of globalization, transfer of knowledge has become inevitable for them to sustain 

in the global knowledge based economy. Transfer of knowledge from the academic side to 

industries could be achieved by various mean and one of the best and reliable methods is 

through technology transfer. 

 

https://rajyasabha.nic.in/rsnew/Committee_site/Committee_File/ReportFile/13/141/161_2021_7_15.pdf
https://rajyasabha.nic.in/rsnew/Committee_site/Committee_File/ReportFile/13/141/161_2021_7_15.pdf
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This article mainly focuses on the need for the technology transfer between academic 

institutions and industries especially MSMEs, and the barriers faced by them to adopt this 

technology transfer and the ways to overcome these barriers. 

Technology transfer 

The term “technology transfer” may be defined as “A process of transferring technology 

from the person or organization that owns or holds it to another person or organization. 

These transfers may occur between universities, businesses, and government across 

geopolitical boarders both formally and informally, both openly and secretly”. 

Technology transfer means transfer of Intellectual Property Rights which is created on one 

place, and implemented in other place by way of license agreement. The technology 

transferred also includes, transfer of skills, knowledge and technologies between academic 

institutions, and industrial sectors. 

In the context of academic institutions, technology transfer is the process by which new 

invention and other innovations created in those institutions are transferred to industries 

for turning into a product and commercialization. This is done through a license agreement. 

Studies show technology transfer has generally been done by three models.  1)  Vertical 

model, dissemination  of knowledge from basic level to research level, and then 

development to production. The basic research is carried out in the academic institutions 

and product development is taken by industries. 2) Horizontal model, transfer of technology 

between two countries, organization or individuals. 3) Triple helix model. In this model 

dissemination of knowledge flows from academic institutions, policy making is done by 

government, and the development of end product is made by the industries. 

Academic Institutions 

The academic institution is an educational institution dedicated to education and research, 

which grants academic degrees. The main objective of it is the creation of knowledge and 

dissemination of that knowledge in to various disciplines and fields, and holding the 

infrastructure for laboratory, library etc. They transfer the knowledge     through     teaching     

and     publishing     research     papers,     articles,     and     writing     books. Its distinguished 

feature is its openness. They always share their knowledge with the academic community 

through conferences and publications. The shared  knowledge is  being  used  for  further  

researches. In the developing countries academic institutions play a vital role in facilitating 

them to participate in the global knowledge based economy. Academic institutions are 

mostly funded by the government. 

Generally, in academic institutions the scientist and research scholars take the research 

topics based on their own interest and curiosity. It is evident, that most of the academic 
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institutions have little access to the public, and the academicians have very little awareness 

about what is going on in the industrial sectors. 

MSME (Micro, Small, and Medium Enterprises) 

These enterprises mainly involved in the production, manufacturing, processing, or 

preservation of goods and commodities. The Government of India has introduced MSME 

Development (MSMED) Act of 2006. 

On the other side MSMEs are not like academic institutions which work for the benefit of 

the society, MSMEs works mainly for the benefit of the owners and shareholders. Though 

the development of it has a positive impact on the society the main aim is self- benefit and 

not service. 

Innovation is the back bone for every industry especially for micro and small sectors to 

sustain in the global market. Hence R &D is one of the key factors for MSMEs for creating 

more innovative ideas. 

Barriers in adapting of technology transfer in MSMEs 

In the current scenario technology transfer has become one of the important tools in 

advancing MSMEs to be more productive. As we think, technology transfer is not so easy for 

both academic institutions and MSMEs, and a lot of challenges have to be faced. It is evident 

from most of the studies that technology transfer from an academic institution to MSME 

has always been a strategic issue. 

The five main barriers of MSMEs in technology transfer are 

• Lack of capital investment fund  

• Lack of managerial skills 

• Lack of skilled workers 

• Limited capacity of technology management 

• Difficulties in consulting industrial expert 

The main issues are limited availability of technology, human resources and funds. Less 

availability of capital, and lengthy procedures in getting approval from the competent 

authority, have made setting of R&D as almost impractical. Also the lack of technical experts 

to decide what types of innovation should be done and how to get information related to 

that has made R&D difficult. Another major problem of MSME is related to intellectual 

property rights. Due to the lack of knowledge on IP rights, there are chances of infringement 

of other patented works unknowingly which may lead to unnecessary legal issues. Also 

there is a lack of link between academic institutions, market demands and MSMEs. Most of 

the innovations are done by the MSME sectors are mere workshop improvements, purely 



 

IPR Newsletter July Edition, Vol. 4 Page 12 
 

 

based on the immediate needs. Often they get the projects from large firms, R&D 

laboratories, and public research institutes. Often these types of jobs are repetitive in 

nature and once the projects get over, the future of the MSMEs are in danger. Without 

proper R&D involved in the manufacturing of a new product, there is always a risk for the 

micro and small industries. 

Role of Intellectual Property Right in Technology transfer: 

IPR plays an important role in technology transfer between institutions and MSMEs. Patent, 

one of the main tools of intellectual property rights, gives protection to innovation related 

to technologies. The patent system gives legal protection for the inventions and hence the 

inventor can disclose the invention to the public without the fear of infringement, and also 

facilitate the dissemination of the technology by means of technology transfer. 

Ways for Technology transfer between academia and MSMEs 

1. Establishing academic institutions consisting of a group of experts from various fields 

focusing on protecting and commercializing of inventions disclosed by faculty members, 

students or other scholars. The objective of the office will be facilitating the means for the 

scientists and research scholars, to disclose the inventions. The office will scrutinize the 

research projects and apply for a Patent, before processing for technology transfer. This 

office shall have close interactions with various industrial associations such as FICCI, CII etc. 

This office shall also involve in managing and solving issues or conflict arises during the 

technology transfer. This office shall clearly explain the main issues such as ownership of IP, 

license agreement and the period of contracts. This office shall have a transparent policy 

related to the revenue sharing between institutions, inventors and MSMEs. 

2. Academic institutions are generally funded by the Government. Since the funds are 

limited, seeking funds from the external sources has become inevitable for the institutions. 

This can be achieved by having a collaboration with MSMEs, and facilitate the path for the 

MSMEs to invest in the institutions for specific research and development. The institutions 

can make use of these funds to carryout the research. 

3. A training cell shall be established in the MSMEs, which shall provide training to the 

skilled people, on technology transfer. A common training cell could be established by 

linking more MSMEs in that particular area by the Government or by academic institutions. 

4. Academic institutions shall carry out technology and market research, and prepare a 

report accordingly, and this report shall be transferred to MSMEs. Using this report MSMEs 

shall divide the project in to small units, build a team,  coordinate  the  different  stages  of  

the  process,  monitor  the  process  of  changing  the  accrued knowledge in to end product 

based on the market need within the time limit. 



 

IPR Newsletter July Edition, Vol. 4 Page 13 
 

 

5. The collaboration of MSMEs and academia shall be guided by a clear policy framework on 

knowledge sharing, implementation and benefit sharing. 

6. Government can facilitate by establishing a common platform to showcase the 

requirements of the MSMEs, so that the academia can give their solution by conducting 

research. 

Conclusion 

Hence it is evident from the various studies that technology transfer is one of the important 

tools for the growth of MSMEs, and establishing a well planned strategy will always bring 

positive result on the MSMEs to face the challenges of the present global knowledge based 

economy. 

References: 

1. M.A.Burhanuddin, Fahmi Arif (2009). Barrier and challenges for technology transfer. 

2. Goel Cohen (2004) Technology transfer strategic management in developing 

countries. 

3. Technology Transfer. Making the most of your intellectual property By Neil F. 

Sullivan. 

4. www.msme.gov.in. 

 

An opportunity to Innovate – RGNIIPM 

Judicial Training for Assistant Controllers 

Two week Judicial Training for Assistant Controllers was conducted by RGNIIPM Nagpur 

from August 1, 2021 to August 14, 2021. 

Opening remarks were delivered by Dr Amerandra Samal, Dy. Controllers of Patents & 

Designs, O/o CGPDTM. 

Dr. Manish Shukla, ITS & Shri D. K. Swamy Chief Admn Officer, IBM, Dr W. M . Dhumane, Ex- 

Sr Joint controller of P&D & Dr K. S. Kardam Ex- Sr Joint controller of P&D delivered the 

sessions.  

Several judges also delivered the sessions and trained assistant controllers in the matters 

related to judiciary. Speaker Shri S Chandrasekaran, Ex- Member, IPAB, Shri Anil Dhawas Ex. 

http://www.msme.gov.in/
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District and Session Judge, Shri Avinash Prabhune , Member District Consumer dispute 

commission & Shri D P S Parmar, Ex- Member, IPAB delivered the sessions. 

 

Online One Day workshop was conducted on Geographical Indication in India, Plant varieties 

protection Semiconductor Layout design of Integrated circuits. 
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Introduction of e Sign service in electronic filing portals of CGPDTM 

eSign Electronic Signature Service is an innovative initiative for allowing easy, efficient, and 

secure signing of electronic documents by authenticating signer using e-KYC services. With 

this service, any eSign user can digitally sign an electronic document without having to 

obtain a physical digital signature dongle. The eSign service can be used by users i.e. 

Applicant(s)/Agent(s) as an alternative way to sign electronic forms and documents. For 

eSign, the need to obtain Digital Signature Certificate through a printed paper application 

form with ink signature and supporting documents will not be required. Users can apply 

electronic signature on any electronic content by authenticating themselves through OTP 

using e-KYC services. eSign service provider facilitates key pair generation and Certifying 

Authority issues a Digital Signature Certificate. The eSign Service Provider facilitates creation 

of the Digital Signature of the user for the document which will be applied to the document 

on acceptance by the user. 
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